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FROW No. 4 

SEE RULE 42) 

CENTRAL 40YINIISTPUJIVI TPJBUNL 

GU W4FLAT I BENCH: 

ORDER_SHI 

Orii1al .Applecation No:- 	 /03 

Mis petition No:  

one*pt Petition No:  

it e\ie\J .ipp1ecation No  

cPrW fl1' O//'JOJl4. 
Nare of the i4pplecant(S): 

• 	Nae pf the hespondant()  

Ado 4at e fo r the ?p$l e cant : - 	ii i- 4 I )1A 

•Adoate for the Respondat:- Csc 

Ntsofthetegistrydate 	Oderof the Tribunal 

Heard Mr, A. Ahmed, learned 

	

)1&appIcauon is , 	 counsel for the applicant and 

crrnj but no in tirnt 	 also Mr. A. Deb Roy, learned Sr. 

C.G.S.Ce for the Respondents. 
i1ed/  

Rs. 	•osiic' 	 Issue notice to show cause 

deIPOjY) 313730 as to why the application shall 

not be admitted. Returnable by 
I 	 30.1.2004. 

1 	 Meanwhile, the app14cant 

J '1i 

	

	may, n(5t be transferred out from 

her present place till the 

	

I 	returnable date. 

List on 30.1.2004 for 

903. 	• 	
admission. 

I 
CO 04 	bLQ'T St. i//2/O3 	mb 

IiOL 

/ 5 	
1 

MemDer ibIs) 

C 
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2jr2_r O, 

C95-7 
A 7  e, 
/e-&kc trv\ 4t4o 

O.A.288/2003 

17.2.2004 present: The Hon'ble Shri K.V. 
• 	 prahiadan, Member (A). 

Mr.A.Ahmed, learned counsel for 

the applicant, submits that the appLt 7  
cant has got the relief and is allowej 

to continue her services at PPC (NE). 
Doordarshan, Guwahatj until further 
order and hence he wants to withdraw 
the case, 

The O.A., therefore, stands dis- 
1 

missed of as withdrawn. 

Member 
hb 

-t 
.. 	 - 	 • 	[. 

t 	 , 	• 

Cliy*- 

t. 
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DEC 2O1 

IN THE CENTRAL ADMINI STFLTIVE TRIBUNAL 

GATJHATI BENCH AT GAUHTI. 

(AN APPLICATION UNDER SECTION 19 OF TEE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT 7  1985) 

ORIGINAL APPLICATION NO. 	OF .2003. 

	

BETWEEIJ 	- 

Srt.i. M urcmii. Ci'i-kraborty 

-Applicant 

-Ver3u5-- 

The Unicn of India & 

• 	 Other5 	-Re5prndent3 

LIST OF DATES AND SYNOPSIS V  

Arneure -A Photocopy 	of Order 	No. 2 	4)/3- 

S (Proq. 	/128 dated 	12th October 

19Q3 .  

Annexure -B Phot.ccopy 	of Marriage 	Certificate 

V  of the applicant. 

I' 

b 



U 
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Annexure-C Photocpv of Birth certificat;e of 

- 	 ap1icarit s son. 	 - 

	

rxnexure-D&L Phctocrpies 	of 	representations 

?atec3 0'-0-i9:7  

Annexure-F Photocopy of Transferred Order DDG 

1NER) /DD/GUW/B 5: /2001s/449 - 450 

dated 11 May 2001. 

Annexure-G Photocooy of Health Reports of 

applicant's son. 

nne;ures-ft&I Photocopies ot representations 

dated 28-O-20(D3 and 35-07-2003. 

Annexure-J Phot ocopv of Office Memorai2dum Nr'. 

DDG (NER) /DD/GUW/S 5) /2003-5/346 

dated 	
th Nov. 2003. 

nnexure-K Photocopy of extract c:ffice Merc. 

Dated 12th June 19c:7. 	 - 
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This Original 	application 	Tnade 

for 	seeking . 	direction 	from,. this 	Hon'ble 

Tribunal for 	considering 	the 	case 	of. 	the 

ap1:l1c.ant for, h e r post.ing' at present plae 	of 

p0,  S t i i i 	a t 	Grht i 	a s 	the 	app1c3nt' 	nr 

son is suffering from. Kidney disease. He needs 

:ontant 	medical 	reamext 	at 	wtht 	kpart 

trrm that she is also entitled for benefit of 

postinc 	at th 	same place at Guwahati with her 

husband as per Office. Memorandum 	ssueç1 by the 

Governnieft of India dated i2 	June 1997 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH, GUWAHATI. 

(AN APPLICATION UNDER SECTION OF 19 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. 	OF 2003. 

BETWEEN 

Smti. Mainumoni Chakraborty, 

Wife of Sri Subhrajit Chakra]Dorty, 

Make-up-Assistant, 

H 	 P.P.C. (N.E.), Doordarshan, 

R.G. Baruah Road, Guwahati -24, 

A5S8ILL 

-Applicant. 

-AND- 

1 	The Union of India represented 

by the Secretary to the 

Government of India, 

Ministry of Information and 

Broadcasting, New Delhi. 
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The Chief Executive Officer, 

Prasar Bliarati, Broadcasting 

Corporation of India, 

Akashvani Bhawan, New Delhi-i. 

The Deputy Director General (NER), 

Prasar 	Bharati 	(Broadcasting 

Corporation of India), 

Doordliarshan (Programme Production 

Centre), R.G. Baruah Road, 

Guwahati - 24, Assamn. 

-Respondents. 

13 DETAILS OF THE APPLICATION 

I] PARTICULARS OF THE ORDER AGAINST WHICH 

THE APPLICATION IS MADE: 

This application is not made against any 

particular order but has been made against 

the action of the Respondents for not 

considering the representation submitted 

by the applicant for continuation of her 

service at the present place of posting, 

i.e., at Guwahati. Hence, the applicant is 

j?tL4J 
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IF 

praying before this Hon'ble Central 

Administrative Tribunal for seeking a 

direction from this Hon'ble Tribunal to 

direct the Respondents to consider 

applicant's for her posting atDoordarshan 

P.P.C. (NE), Guwahat.i or at Doordharshan 

Kendra, Guwahati. 

21 	JURISDICTION OF THE TRIBUNAL 

The applicant declares that the 

subject matter of the instant application is 

within the jurisdiction of the Hon'ble 

Tribunal. 

31 	LIMITATION 

The applicant further declares that 

the subject matter of the instant application 

is within the limitation prescribed under 

Section 21 of the Administrative Tribunal Act 

1985. 

41 	FACTS OF THE CASE: 

Facts of the case in brief are given 

below: 

,4rty,  
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4. 11 	That your humble applicant is a 

citizen of India and as such she is entitled to 

all rights and privileges guaranteed under the 

Constitution of India. 

	

4.21 	That your applicant was appointed as 

Make-up-Assistant at Doordarshan Kendra, Tura, 

Meghalaya on 12th  October 1993 vide Order No. 

2(4)/93-S(Prog.)/138. 

Annexure-A is the photocopy of Order 

No. 2(4)193-s(Prog.)/138 dated 12th 

October 1993. 

	

4.31 	That your applicant beg3 to state that 

she married to Sri Subhrajit Chakraborty on *14 

12-1998. Her husband Sri Subhrajit Chakraborty 

is working as Film/Video Editor, Doordarshan 

Kendra, Guwahati. Out of their wed-lock one 

son, namely, Shubhrangshu Chakraborty was born 

on 14th  September 1999. 

Annexure-B is 	the photocopy of 

Marriage Certificate of the applicant. 
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Annexure-C is the photocopy of Birth 

certificate of applicant's son. 

	

4.41 	That your applicant begs to st.ate that 

she served at Doordarshan Kendra, Tura for 

about 8(eight) year. During her tenure at Tura 

she filed representations before the Respondent 

No. 3 for her posting at Guwahati. The Respon-

dent No. 3 vide Order DDG(NER)/DD/GUW/8(5)/ 

2001-5/448-450 dated ll th  May 2001 transferred 

her to P.P.C. (NE) Doordarshan, Guwahati. 

I 	 Annexure-D & E are the photocopies of 

representations dated 01-09-1997 & 16-

07-1998. 

Annexure-F 	is 	the photocopy of 

Transferred Order DDG(NER)/DD/GUW/8(5) 

/2001-5/448-450 dated 11th  May 2001. 

	

4.51 	That your applicant begs to state that 

her only son, Master Shubhrangshu Chakraborty, 

who is now aged about 4 (four) years suffering 

from kidney ailments from March 2003. He is 

under constant care of Medical Supervision at 

Guwahati. At any moment he may be required to 



di 
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EV 

be admitted in the Hospital for further 

emergency treatment. He also needs constant 

care from his parents for his day-to-day 

activities. 

Annexure-G is the photocopy of Health 

Reports of applicant's son. 

/ 

	

4.61 	That your applicant begs to state that 

she had filed representations before the 

Respondent No. 3 for extension of her tenure at 

Doordarshan Kendra/P.P.C. (NE), Guwahati on 28-

04-2003 and 25-07-2003. In this connection it 

is worth to mention here that she had worked 

more than 8(eight) years at Tura Doordarshan 

Kendra before joining at Guwahati in the year 

2001. 

Annexures-fi & I are the photocopies of 

representations dated 28-04-2003 and 

25-07-2003. 

	

4.71 	That your applicant begs to state that 

her representations were rejected by the 

Respondent No. 3 vide Office Memorandum No. DDG 

(NER)/DD/GUW/8(5)12003-S/346 dated 20th  Nov. 

4 
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2003. In the aforesaid Office MemOrandum it has 

been stated that her service PPC (NE) 

Doordarshan, Guwahati has been extended upto 

31-12-2003. As such, finding no other alterna-

tive your applicant is compelled to approach 

this Hon'ble Tribunal seeking justice in this 

matter. 

Annexure-J is the photocopy of Office 

Memorandum No.' DDG (NER) /DD/GUW/8 (5) / 

2003-S!346 dated 20th,Nov.  2003. 

4.81 	That your applicant begs to state that 

in the said Office Memorandum dated 20 th  

November 2003 the Respondent No. 3 has stated 

that due to non-availability of vacant posts 

the applicant's case could not be considered. 

But in fact, one Sinti. Bhanu Sharrna, Make-up-

Assistant who is working in the same cadre with 

the applicant is staying at Guwahati without 

any interruption or transfer for more than 20 

(twenty). years and Srftti. Nebadita Manda, Neena 

Gohain and Papori Das - All are Make-up-

Assistant - are enjoying their service at 

Guwahati for more than 10 years without any 

interruption or transfer. As such, the 



\\/\ 

applicant can be easily be adjusted at 

Doordarshan Kendra/PPC (NE), .Guwahati by 

transferring those persons. Moreover, the 

applicant's case is genuine one and her only 

son is suffering from kidney disease and the 

applicant has already served more than 8(eight) 

13 
	 years at Hard Station like Tura with sincerity. 

4.91 	That your applicant begs to ztate that 

as per bffice. Memorandum of the Govt. of India 

issued by the Ministry of Personnel, Public 

Grievances and Pensions (Department of Personal 

Training) vide No. 28034/2/97-Estt. (P) dated 

12th June 1997 it has been clearly stated that 

husband and wife may invariably posted together 

especially till their children are ten years of 

age in order to enable, them to lead a normal 

family life and look after the welfare of the 

children. It may be worth to mention here that 

the applicant's husband is also working as 

Film/Video Editor of Doordarshan Kendra, 

Guwahati. As such, your applicant is also 

entitled to get the benefit of posting of 

• husband and wife at same station, i.e., at 

Guwahati. 
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Annexure-K is the photocopy of extract 

Office Memo. Dated 12th  June 1997. 

4.101 	That your applicant begs to state that 

your applicant is also legally entitled for 

stay at Guwahati as per, Govt. of India 

Memorandum regarding husband and wife posting 

at same station to lead a normal family life. 

Moreover, your applicant's son who is aged 

about 4(four) years is seriously ill and he ri 

needs constant medical care at Guwahati. But 

the Respondent authority knowing fully about 

this fact they did not consider the case of the 

applicant or did not accommodated her by 

adjusting with other similarly situated persons 

who are enjoying permanent stay at Guwahati for 

more than 10 to 20 years. 

4.11] 	That the applicant begs to state that 

the action of the respondents are illegal, 

arbitrary, mala fide and also not sustainable 

before the eye of law as well as in facts. 

4.121 	That your applicant submits that he 

has got reason to believe that the Respondents 

are resorting the colorable exercise of power 
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to accoxrarodate their interested persons in 

their favorable place.. 

	

4.131 	That your applicant submits that the 

action of the Respondents is in violation of 

the fundamental rights guaranteed under the 

constitution of India and also in violation of 

principles of natural justice. 

	

4.141 	That your applicant submits that the 

action of the Respondents by which the 

applicant has been deprived of his legitimate 

rights is arbitrary. It is further ztaed that 

the Respondents have acted with a mala-fide 

intention only to deprive the applicant, from 

his legitimate right. 

	

4.151 	That your applicant submits that the 

action of the Respondents is highly illegal, 

improper, whimsical and also against, the policy 

adopted by the Government of India. 

	

4.161 	That your applicant submits that the 

Respondents have violated the fundamental 

rights of the applicant. 
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4.171 	That in view of the facts and circam- 

stances it is a fit case for issuing an interim 

order by this Hon'ble Tribunal by giving a 

direction to the Respondents not to disturb the 

applicant till disposal of this Original 

Application. 

	

4.181 	That this application is filed bona 

fide and for the interest of justice. 

	

5. 	GROUNDS FOR RELIEF WITH LEGAL PROVI - 

SION: 

	

5.11 	For that, due to the above reasons 

• narrated in detail the action of the 

• Respondents is in prima facie illegal, 

mala-fide, 	arbitrary 	and without 

jurisdiction. 

	

5.21 	For that, the Respondents have not 

considered them Office Memorandum of 

the Governnient of India regarding 

transfer, posting of husband and wife 

at the sarae station to lead a normal 

family life. 
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5.31 	For that, the applicant's only son is 

suffering from Kidney Trouble, he 

needs constant medical care at 

Guwahati and the required medical 

facility is not available at Tura. 

Hence, non-extension of applicant's 

posting at Guwahati by the Respondents 

is illegal, arbitrary, mala fide and 

also violative of Administrative fair-

play. 

5.4] 	For that, it is settled proposition of 

law that- when the same principle have 

been laid down in given cases, all the 

persons who are similarly situated 

should be granted the same benefit. 

5.51 	For 	that, 	the 	Respondents 	have 

violated the Article 14, 16 and 21 of 

the Constitution of India. 

5.61 	For 	that, 	the 	action, of 	the 

respondents is arbitrary, rnaia-fide 

and discriminatory with an ill motives 

qb 
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5.71 	For that, in any view of the matter 

the action of the respondents are not 

sustainable in the eye of law and as 

well as fact. 

1. The applicant craves leave of this 

Hon'ble Tribunal to advance further grounds at 

the time of hearing of this instant 

application. 

DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and 

efficacious remedy available to the applicant 

except invoking the jurisdiction of this 

Hon'ble Tribunal under Section 19 of the 

Administrative Tribunal Act, 1985. - 

MATTERS NOT PP.EVIOUSLY FILED OR 

PENDING IN ANY OTHER COURT: 

That the applicant further declares 

that he has not filed any application, writ 

petition or suit in respect of the subject 

matter of the instant application before any 



14 

other Court, authority, nor any such appli- 

cation, writ petition or suit is pending before 

any of them. 

8. 	RELIEF SOUGHT FOR: 

Under the facts and circumstances 

stated above the applicants most 

respectfully prayed that your Lordship 

may be pleased to admit this applica-

tion, call for the records of the 

case, issue notices to the Respondents 

as to why the relief, and relives 

sought for by the applicant may not be 

granted and after heating the parties 

may be pleased to direct the 

Respondents to give the following 

relives: 

(;P 

8.1) • That the Hon'ble Tribunal may be 

pleased to direct the Respondents to 

consider the case of the applicant for 

posting at Doordarshan Kendra, 

Guwahati/P.P.C* (NE) Guwahati. • 

LL44. 
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8.21 	To pass any other relief or relives to 

which the applicant may be entitled 

and as may be deem fit and proper by 

the I-Ion'ble Tribunal. 

	

8.31 	To pay the cost of the application 

 INTERIM ORDER PRAYED FOR: 

The 	applica.t 	prays 	before 	this 

Hon'ble 	Tribunal 	seeking 	an 	interim 

order 	directing 	the 	Respondents 	not 

disturb 	the 	applicant 	from 	present 

place 	of 	posting 	at 	Guwahati 	till 

dispo3al of this Original Application. 

 Application Is Filed Through 

Advocate. 

 particulars of 1.2.0.: 

I.P.O.NO. 

Date Of Issue 

Issued from 
J JJp 

Payable at 

121 LIST OF ENCLOSURES: 

As stated above.. 

-Verification. 
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VERIFICATION 

I, Smti. Maxnuxnoni Chakraborty, Wife of 

Sri Suhrajit ChakrabortY, Make-up-A5Si5taflt 

P.P.C. (N.E.), Doordarshafl, RG. Baruah Road, 

G.uwahati -24, Assaln do hereby solemnly verify 

that the statements made in paragraphs N o.4J4', 

4tc, 	
are true to my knowledge, 

those made in paragraphs No. . 

- 	are being matters of records 

are true to information derived therefrom which 

i 'believe to be true and those made in 

paragraph 5 are true to my legal advice and 

rest are my huitle submissions before this 

Hon'ble Tribunal I have not suppressed any 

material facts. 

And I sign this verification today on 

this the 1811L day of Decerer, 2003 at Guwahati 

De cia rant 
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3. 

N N k1L - 

COVE NMENT OF INDIA 	 (9 
DO0 PLDA ItS HAN KENDRA: : TURA 

r1E0I1ALAYA 

No. 2 (4)/93-S(Frog)/r 	 Dated Tura, the 12th October 1 930 

ORDER 

Kum. Marumani Borah is appointed as Make-up-Assistant at 

Doordarshan Kath'a, Tura in purely ttenporary capacity in the 
Pay Scale of. Rs 0  1400-40-1 600-50-2300-EB-60-2600/- with effect 

from 12.10.93(FN) until further Orders.She will carry an 

initial Pay of Rs. 1 400/— per month plus other allowances as 

per rules. 

She will be on probation for a period of two years with 
effect from 12.1093. She has been Medically examined by Joint 

Director of Health Service, Kamrup, Guwahati-781001. 

. 	 . 

)
.,. 

	

	
(\' 

(,. 	 . 	 . 

• 	 / 7 
(s0P0RO) 

SR. ADMINISTRATIVE OFFICER 
ror STATION DIRECTOR0 

\.>To Kum0 1ainumani Borah, 
Make-up-Assistant, 
Doordarshan Kendra, 
Tura. 

\ 
lip 

X~ 

4. 
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Guwahati 
c) 

Marriage Certificate No. 5O 

- 	 Date— 10 

tl çAUr' 

I Shri 
 

officer, Karnrup hereby certify, that on the 	ltj\h 	day 	 19 Shri- jr- 	
T 

son  of 
at V ill.fl 	

P. 
Di St. 	 ~ana Smt 
D/o 	 of 
P. S . 	 Dist.  

appeared before me and that each of them in my presence and in the presence of three 
witnesses who have signed hereunder made the declaration rcquired by sction II and a 
Marriac under special Marriagc Act, 1954 was solemnised between them in my presence 

V 	 Marria2;e Officer 
Kamrup, Guwahati 

Witncsscs— 	 -. 
	

Bridegroom— 	 l 

.s(. 9.. 

\I 
Bride— 	(VLtflOiA 

 



. 	
••: 	 ••• 	 .. 	 . 	. 

. . 	
: 	.: • . 	. 	T 9  •T. 	

. •: 	
: 1.: 	

:•: 

:

15 5 5 
 

. 	. . 	.'... 	
_ • 	.- 	. .,., ,. 	, 	

. •r 	. 	.. 	•.. 	.,. • .:.• . 	• . 	• 	,, , • • 	
) 

If 

S 	 • 	 • 	 •, 	 • 	 . 	 . 	 . 	 - - . . 	 ,. 	 .. 	 . . . 	

: 	 . : 	 . 	 • , 	 • . 	 • 	 •. 	 .• 	
. 	 . 	 . Ii 

I 	
t 	 r 	j 

-.. 	., 	.: 	. 	, 	.:. ., 	, 	. 	, 	. 	. 	... 	: 	• 	- 	•.•, 	.. 	. 	. 	: 	. 	 ..I.' 1 
1\ 	

GovERN1E \ I 01 ASS4 	
I 

DIR ICI ORAl 1 01111 ALDJ SrR\'lCI S 
I I I I 	

I 

	

PEJ1FrCA'rEOF. 	... ........ 

	

.1....... . 	
L. 	 pT 	•. 	.. . 	. 	 . . 

I " 	4i tiati 101 Brils uid Dcth Ac I%9 	I ISSUED;UNDER SECTION 7 . .. 	.. 	................':......: 
 

1 	 A 

I 	
( 	\ 	, f 	\ 

1611 
tz 

	

.Fh 	s to:: Certify.. tha the: :foflo'i n 	 s 	:tkntrQmIthe.. F.origwal iccord 	birth w1 m h is 01 
i'Ll! '0iif 	 J m A,

Of Lhic 	MI '\arn 

i1 	 ,- 	- - -,- -: 

o 1M'
: Name /rr'i 	 I ------------- - 	 . 	.1 	. 	. • 	.. 

ç \a }c 
J)ik4)I J3ih/ 	 Li1fJ(iiIi 

i1L 

-71  d 
10 

Ridntjl Add issJL 7/7 

. 	.: 

	

iIl1 Uiu 	I 	
CIuLJ legl[Iair . 	............... - 	

/ 



• 	 • 
0 	 0 	

jO 	 : - 	 •.'.: 	 S. 

GOVERN1ENT OF INDIA 	/ 
DOORDARSHAN KNDRA 	 S 	 . . . 

(Lm) 

CA 

• 	:• 	• 	 :... 

Datd.-01.O9.91 

Th- Deputy DirectorG<eneral (NER)  Doordarahan 1  Progr'"nnie Production Centre s  
R.G, iaitiaji_. rt,ad. 	 I 	 £ 

cuahatj— 24. 	
I, • 	... 	
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A Representatjon at 22*8*97,received from 
?i ...?aumani • or 	1akøupt of this kendra, regarding 
hr'tansf is 	 tor kind consjexatton 

/ 	Lo/ 

and necessary action 9  
— 	In cse,htr trars2er I3,materi311,aed, she 

wjj. bez'e]jycj ony aZter gettir a bt,ttte. 
• 	 S 	

•. 	

I.• 	 . 	.. 	. 	 - 	 .. 	: 	 •_ 
1 	

1 

1..0l 	

• 	 -. 	 • 

Yotu's £aithiujy, 

• 	 ,. 	 • . 	s(fbRiID 
S 

	

	 $re AdminiBtritjVe- Ott icer, 
or Station flirector. 

- 	 0 	 •• 	 ., 	

-. 	 : 

11 	Marnwnarii Eorah Makeu.up Asstt, 
Doordarhan kendra Tura0 	• 	

- 0 ,. 	
:. 

• 	 - 	 . 	.00 	0 	- 	• 	 10 

.:,. 

5/ 	 I 	• 
/ 	 • 	 0 



PRASAR BHARATI 
(IBROADCASTIrn CORPORATION OF INDIA) 

DOOR.DARS}-jN : TURA. * * * * * ** * 

No-I 4(7)/98.-s/ 

The Deputy Director General(N), 
Doordarshan, 
R.G.Baruah Road 
Guwa hat i-781 

Dated : 1607,93, 

Sub :.- Representation for transfer in respect of Kwn. 
Mamuranj Borah,Makeup_Asstt. 

Sir,  

Kind reference is invited to ti 
of even number !ated23.O4.98 wherewith 
for transfer in respect of Kum.Iamumanj 
Astt. of this kendra was forwarded for 
(copy enclosed). 

is office letter 
a representaj;jon 
Borah, Make"u-
cons iderat ion 

Kurn.Borah ,Make -up-Asstt,js pressing this office 
very hard for her transfer. 

It is therefore, onoe again requested to consi-
der her case favourably. 

Yours faitlifully, 

Ericlo :-As above, 	
( criil;, 
STATION DIREC'OR. 

Copy To;- 

• 	Kum.Mamurnani Borah,MakeTup_Asstt. for irfornja- 
tion. 

Ad 



4 
Prasar Bharatj 

(I3roadcasting CorporLjon of Indj) 
Of fica of the DepuLy D.:ccLor Generai(NIR) 

Door(1arh 	:: fl.G.rjw - i 	Ioad :: Guwahatj-7t1024 

fl. DL)3( NEi)/DD/Gu'7/8 (5 )/200 1  -S/ 4 112 	
Dacc1 Gucahatj, Lhe 

11th riay,2001 

OR D E 11 

'ma DOpULy DirecLor Ccncra1(NL) 	Doordarshan, GuwahaLi 
has boen pleased to transfer SrnLi. Mamumani Chaio:arty, flake-

up T'ssjsLant, DDK, Dra to PPC(NE) : Doordarshan, Guwahati in 

tJa une cpnciLy a].oncjw.i.Lh Lha shifLiny of the head QuarLoi:s 

of the posL frccn DDK, Tura to PPC(NE) : DD : Guwahati with imnediaLo 

effocL for a pericd of 2(two) years in the interest of Public 

Service. This has reference to SD, DDK, Tura's letter No.14(7)/2001-5 
dated 23.4.2001. 

St:ticn L) i:t:: 
L)y.rdarshan KcixJra, 
Tura (h'cL Garo hills) 

(lQthindra Kalita) 
Sr .1\dmjnjst:ratjvc Officer 

for DDG(NEp : Doorciarshan 

Copy td- 

'the DiocLor, PPC(iE) : Doordarshan, Guwahati-24 for kind 
information. 

SmL. MaIrrimnili. C)JahrnborLy, tlikc-up 1\ssLL. 	I')DK, 'l'ura fo i.iifor.viL on 

for D1)G(tJE) 	I)oorc1(/nn 
2 



96~a"'Tazo •1 

D1agnos)c Centre (P) Ltd. 	 . 

Bhangarh G. S. Road. 	 -. 

uwahati - 781 005 
TeI2451517 . (o)  

PATIENrS NAME: MAST SHUBHRANGSHU CHAKRAVARTY. 
REFERRED BY: 	DR. S. K. DAS, MD. 
EXAMINATION: 	U/S OF WHOLE ABDOMEN 

AGE : 3 Y 6 M 
DATE: 25-03- 

Liver - Both the lobes of liver are well seen and shows smooth homogenoiis midle 
echotexture. Intrahepatic portal and hepatic venous systems are normal. 
inirahepatic mass lesion is seen. Biliary radicles are not dilated. 

Gall bladder is well distended, shows smooth contours. No echoreflective calculuE 
seen in the GB. 

CD is normal. 

Pancreas is seen in its entirety, appears normal. 

Spleen - Size, shape and echotexture are normal. 

Kidy - Tiny calculus (3 mm) is seen in mid calyx of left kidney. Rest of the left kidr 
is normal. Riht kidney is normal in its entirety. 
RK 71 x 29 mm 
LK=68x34mm, 

Mesenteric region * Few enlarged nodes seen in mesenteric region, the largest 
measures 9 mm (?skinificance) 

Aorta and paraaortic regions are normal. No paraaortic adenopathy is seen. 

Ureters are not obstructed. 

Urinary bladder is normal. 

IMPRESSION: 	TINY LEFT RENAL CALCULUS. 

Dr. R. Phukn, t1D 

(p 
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To, 	

i- 

'The Deputy Director General (North East) 
, 	

.' 
Voordarsh.an, 	

A 
R0 Barush Road, 	 S 

.

IA 

/ 
( Through Proper Channel, 

) 	 ' 

11. I.,, 	ç 	 •,. 	• 	 ' 	
.. 	 i Sub z— Prayer for posting at DDK/ 

 Ix  ahti 
Madam, 	

•:.; Most iunthly., t.b I;to.pirzvjte your 	Ud)Cojdc,ratjon to the f 011owing 1ieg 	 t r 1 .?h th 
• 	(i) I JoinodDoordar5haflTu 	as Mak in October,1993 	 e. 

•' 	

, 	1 	 . 
•'1,0  - andI8ubaequefl.1y.trfd. 	

?p(N) ,Door- darshan, Guwahatj in'ther same 
tcapacity order No. 	 for (two)..yearvjd e  ''•'. 

D(NEn)/DD/Guw/8(5)/1/ 	
ted 11th May, - 	 • 	

T 	 ' 	 1 l'. 	 0 

Guy"PlIati

My husband is working at Doordarshan r<endra, as Film/Video Editor and I als years 	 o have 	son 3(th:ree) nd 7(seven) month6 old. So 
it will be difficjt for me to work flywhere outside Guwahati. 

1: tr:nioPr 	
May I 

therefore request you to kindly' tran 
	(no tjy to either 

Doordarshan 1(endx-a, Gu ~ 'ahla.ti or Procramme 
Centre (NE), Doordarshan, Guwahtj, 

For this act of kindn 
to you. 	 ess, I shall be sever cjr&teful . 	

0 

Thanking You, 

D?ted G'iwhti, the 
24th Api - Il, 03. 

Yours faith fully, 

U 	17 

MAu1w4I. 	AKR,Bojy 
)'. Make—up Assi s t an t .  

r'PC(Na) .,uwj-tj, 
0 	 ••, 	 •"••• 

1 . 

' V  

' I 
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Thf ,  .tjY,Ojrect;or General (NER) 	 I 

	

• 	Jt,(!.fl311Fi Road.  
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• 	Miriurrni Chakraborty 

	

• 	p1nt?,l,fl 	r3jt3tint  

Doordarshan 
(lIijia ti-2/ 

SubPrer for posting tDD(uwahaj. 

* 	 !ost huinbly& renpecttully,ibeg to state 
tlat, I was transferred, from 'DDK Turavide'oz'der'No.; •• 	•• • 	
DDG (flER)/Dn/o/8(5)/2Qo1s/j45o' datEd 111 thHay2qo1 	• for two years. and 	 siX'uont, from the date of expiry of ,  earlier order, 

I joined "DDK Tura in the ycor 1993and • 	served as Meke.-up Assiatan till May 2001 for a perid: 
of eight arid half years 	 •"• 	

" 
My husband Sri Subhnajit (1hakraborty Ltt  

workflg as 'Piln/yjdeo D:iitor,DDK Gu'wahal;i. Now e have 19 •, a son Three(3) years and Ten(10) months old who is 
presently eu'tering from kidney ailment and Jauztice 
under inedjca attention at Guwahati.Acoordthg to the 
doctors, absance of one of the 

• 	to child and IhA7'thus detrjorate3 itsrhèalth In child's case also, the parents were being separated or 
aimost two years as ooh of us were pøstedat dtffrazt 
statjons 6 . 	 : 	 , 	 • S 	•'• 

''•r 
If I am transferred back to. Tura, on completion • 	

of extended six,-months time in the month of ?ovumberI03 	H • 	folloiing problems il1' occur in my family: 	• • 
1 )Normal'oonjugjf will boitiBturbod, 
2)This will hamper in the oducation,wlfare and m'dical health 	 .•'••. 
3)Thjs wifl create a psychoiogioaL .strGss to my son, as he will miss one o the parents every t!mn 
May I therefore, request"you toki?ldly 'consider 

the case and transfer me either to ]JDK,Guwahatj or rPc(NE) 
Doordarshan,ouwat1,keepjng in view the guidlines given in. Swamy 's Compi ete Manual on estabflshmer.t and Ad1.nis tratii for Central Govt 0  Offices by Nuthuswaniy & Brinda(paga No.709, • 

	

	Chapter -57 0 Sectjon..VI Personal matterE).Lookjng foriard for - ann -Yaly early reply from your end 
Thanking you. 

Yours. f.aithfualy 
[): 	 ') 	 ( 	(• 5 	

, 	
( IlL £ 	' 	t 	 {' ' 	 •' 	 '.( 

• . 	(?-1A?n,n.ANI en A ii 
?iake.-Up-Asajftflnt 
PPC('fl) , Doorc'nr-t'n 

1 •  

• 	

• 
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Prasar Dharti 	I .  

(Iroac3casting Corportjon of Indi '). 
Office of the Deputy Director Genera1 (N) Doordars 	:: 	 Road :: Guw-ahatj-24 

.3/ i  JDated Guwajiaj, bhe 
2Qt4 Novena)er 6203 

pjIcE J11 1JRAND(Jf 

Irncc D.i.rector, PPC(N), Doordrshrj, Guhtj ' 	otter No. t'i.c(JI;;)/(Jc/2Q(3_s/324O dated 08.08. 
2003 reariny pinent 

trnii.ft.r of Snib. 1iajnumonj Qikraborty, Rke-up A;jaiii, DDK, Tura nL 	
working at PPc(Ni), 000rciarshan, Guwha'J. on temporary Lrnnflr) to P( WI)/DDI, Guwahatj. 

.rciu(sL made by Smt. tlainunionj Chakraborty, Make-up 7\ 	i.•;t,:':  vi (10  hcr rcpresentatj.on date1 25 .07.03 has been cc:'nsj.dcr f'.i (Ci1 
I 1 v but it is not found possible to accede to her reueL due tO I )mVi.1n})1ifl-y of: vacant post in the yrace of 1ake-up 7'ssistant Oi.t1101 	h PF'C(i'n), Door rshj 	Guwahati or 	DDK, Guwahj. 1 1

Cvor, Suit. ('hakraboty, Plalze-up Assistant has been al:Lowod to c:cngj,r, hr :eL-vjces at PPC(NE), Doordarslian, Guwahaj upto :31.. 17..7i)ni. 

. 	kraboty, Make-up Assistflt t1L.y be i.nfonid Y. I I( I 

'(V.Sekhose) 
Y.Directorcencrai(N): 
DoOxtiarshan : Guwahatj , The Deputy Director General, 

(Shri S.K.Mohanty, Director: by name), 
PrOgraflxw ProducLio Centre(NJ), 
Doordarsh;m, 
]I-G.Baruah Road, 



V. 

'I 

	

• 	 yvi 	 TK 
	

-' 	

• 

• . 	 .2.V.'34/2/974ictt . 
C'o',o.r.men t. ni' J i,j 

• V 
*P1t,isatry of 	Fer•or, e 1 	Ptj1. i C C,j UV,iCIi% 	.! 	 Pei. lO(i 

(Daaptrnerst of 	'rsun,,ei 	& Tr'anInj) 

• 	 (; ••, 	:.. _______ 
New 1 .DelhL, the 12thur.e .1997. 
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OFFICE t1EM0RANOuM. 

of isusbanif arid wife at the sami station 

AN 

	

.•J :' 	 '- 

	

'.1 	•... 	 The urniersignecj .iydirected to. 5y thaor 	the. 
StIb3ct.montjofl,d. :aboyo,,c3ovor.nmert t,disued do'tail.d 

• QMtdeljfl,I. vt.je lP1No. 	
130 /7/$—r1, tt.(A) ditet 

r'vcomm,flct,d ;thAt notonly theexitjp 	iritr•uctLoris 
riarding .th, nued,to post huiibiind arid wife at the 5.me. 

	

?1t.rituratod, it h.. 	tlo 	r9unIns&ra1d. • .. - that. theope of t thàse inpuctfjons should bt 	wt.ieried 
to iTsCluv&the.. .prvjjon" that 	whor•o posts at the ,pPropnLatVelève1exjst in theoranjgatjori at the same 
station,. the. hUSbd4.,d wife may invariably be 	ped 

to lead a'nor-mal fmi1y 
lcfe.and lOok;after. 

V 
 the 'we1fav• 	of th 	childer, 1  

yrs ur d1ju. 

2. 	The Government 	after- considering the matter, 
• 

	

	has dec;ided to accept this recommrsditior, of the Fifth 
-Central Pay Commjs.j. Accor4ingly 1  it is v-eitorated V • 	• V  that all Ministries ./ . .Depar.tmer,ts shotUd sjtly adhere 
to the ju1cje1jne 	laid 	down 	in 	Or-i 	No. • 	 • dated 3.4..6 whl le •iecidiruçj or' 	thu 

	

• 	 V request 	for TpciTtfn. of hu1nnct a.ad wife 	t 	th& sairie 
StItiOflV.and.S ouj.d 	ensure 	tt,t 	$'.tt.i. 	pu.ttnj' 	i 

• 	liabl'dIle 	 - *rteir- children_areTr 
• years ufjacJe,.jr:postsat the appro TteTej elst in 

	

• the Organjstjn 	at the same 	statir arid •if 	rio adminict •.' problem*s are expected to result cAS a 

	

• 	• 	 COneqienc.e., 	• • 	• 	
•• •• 

( 	. 	It Is •f•ur'ther clri fig.  d that 	 CZtU \ 	
\3l 	

only the wife is a goveri -:mrt servant, ti l e concession 

	

elabored in para 2 of this O.M. would he admissi):ile 	•/ • 	 to the 'JOvur-flmeI. uervont. 	 • 	 • 	
• 	 ( 

: 	 4. 	These insts-uctiolls wovid he 	•ljcable only to 
posts within the same 4eprtmer,t and wo'ld riot apply on 
appOjntrnert Iirsde,' the Central Staffing scheme 

• 	 • 	 - I 

// 
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A 	Copy 	of 	this 	Dpartmer*tg 	OM 	No. 

	

S 

 2O4'7/86_Estta(A)..:..4atd 	
is enc.loe 	yeay 

a'elernce 	
gui4rc. 	

: 	 V 
i 

I . 	 • 	'• 	 ..

- 	 : 
- 	 . 	-. . 	 ' 	'. 	

".I '-- .•• 

( Harinc.. Singh > _ Simretary to the 06 
vt .Of I.dj 

Tel.N. ZQI 1276. 
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